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The New Indian Express 

Fill top position in state disability panel, improve Asha Kiran, says NHRC 

The panel has asked the top bureaucrat to submit an action taken report by July 11. 

https://www.newindianexpress.com/cities/delhi/2025/May/22/fill-top-position-in-state-

disability-panel-improve-asha-kiran-says-nhrc 

Updated on:  22 May 2025, 8:11 am 

2 min read 

NEW DELHI: The National Human Rights Commission (NHRC) has directed the Delhi 

Chief Secretary to speed up appointment of the State Commissioner for Persons with 

Disabilities (SCPD), a post that has been lying vacant for over a year. The panel has 

asked the top bureaucrat to submit an action taken report by July 11. 

In its communication, the Commission also called for urgent action to address the severe 

shortage of healthcare staff at the Asha Kiran shelter home, which came under scrutiny 

last year after 28 inmates died within a month. 

The directive comes after a complaint from a member of the NHRC’s Core Group on 

Disability – Dr Satendra Singh – who is also part of the advisory committee assisting the 

Delhi SCPD. 

The complaint raised grave concerns over neglect of the rights and welfare of people with 

disabilities in the capital. Dr Singh highlighted the non-functioning of District Level 

Committees, absense of meetings of State Advisory Board on disability, and lack of policy 

implementation for individuals with high support needs. 

The NHRC took cognisance of the matter on October 8, 2024, and asked the government 

to submit an action taken report within four weeks. In response, the Social Welfare 

Department submitted a report in February 2025, stating that the recruitment process for 

the SCPD was initiated on October 30, 2024 while the department secretary has been 

given interim charge of the position. The NHRC noted that while some progress has been 

made since its intervention, a response was triggered only after the panel took notice. 

‘Asha Kiran staff being recruited’ 

The Delhi govt report stated that steps are being taken to recruit staff for Asha Kiran, and 

a proposal to hire workers on outsourced basis has been submitted to address the urgent 

lack of health workers. However, key posts including that of the Superintendent remain 

unfilled 

Cabinet nod to aid disabled 

A Cabinet note for a financial aid scheme for people with disabilities requiring high support 

was approved in October 2024. 
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Business Standard 

Violation of human rights: NHRC takes cognizance of Ashoka professor arrest 

Professor Ali Khan Mahmudabad was arrested earlier this week for his social media post 

over India's 'Operation Sindoor' 

https://www.business-standard.com/india-news/nhrc-professor-ali-khan-mahmudabad-

post-human-rights-ashoka-university-125052101074_1.html 

Rahul Goreja New Delhi 

3 min read Last Updated : May 21 2025 | 4:27 PM IST 

The National Human Rights Commission (NHRC) on Wednesday said it has taken suo 

moto cognizance of a news report which “prima facie discloses” that the arrest of Ashoka 

University professor Ali Khan Mahmudabad violates his human rights and liberty. 

Mahmudabad is associate professor and head of the Political Science Department at 

Ashoka University. He was arrested earlier this week for a social media post over India’s 

‘Operation Sindoor’, which targeted nine terrorist sites in Pakistan and Pakistan-occupied 

Jammu & Kashmir (PoJK). 

“The Commission has noted that the report, which contains a gist of the allegations on 

the basis of which he has been arrested, discloses, prima facie, that the human rights 

and liberty of the said Professor have been violated. Therefore, it has deemed it to be a 

fit case for taking suo motu cognizance of the reported incident,” the NHRC said in a 

statement. 

The human rights body further stated that it has issued a notice to the Director General 

of Police, Haryana, calling for a detailed report in the matter within one week. 

NHRC, India takes suo motu cognizance of a media report regarding the arrest and 

remand to custody of a Professor of Ashoka University in Haryana. May like to refer to 

the press release at: https://t.co/g0w7DUBA4V pic.twitter.com/zQbh5Ttpez 

— NHRC India (@India_NHRC) May 21, 2025 

The development comes on the same day when the Supreme Court ordered the 

immediate release of Professor Mahmudabad, while directing the formation of a special 

investigation team (SIT) to probe the matter. 

 The apex court, however, criticised Mahmudabad's "choice of words", and directed him 

to refrain from making any online statements or publishing any articles related to the 

subject of the ongoing investigation. 

Why was Ali Khan Mahmudabad arrested? 
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Professor Mahmudabad was arrested on May 18 for making alleged derogatory remarks 

toward the Indian Army and two women officers — Colonel Sofia Qureshi and Wing 

Commander Vyomika Singh — who appeared at media briefings on ‘Operation Sindoor’. 

Two FIRs were filed against him for allegedly criticising the Army and making derogatory 

comments about the women officers. 

In his post, he referred to the appearance of two women officers at a press briefing as 

“optics” and “just hypocrisy”. His remarks drew sharp backlash and were perceived as 

disrespectful toward women in uniform. The Haryana Women’s Commission took suo 

motu cognisance, and the complaint was filed by a BJP Yuva Morcha leader.   
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Economic Times 

NHRC takes suo moto cognizance of Ashoka University Professor’s arrest: sends 

notice to Haryana DGP 

https://economictimes.indiatimes.com/news/india/nhrc-takes-note-of-ashoka-university-

professors-arrest-sends-notice-to-haryana-dgp/articleshow/121313111.cms?from=mdr 

ET Online Last Updated: May 21, 2025, 02:58:00 PM IST 

Synopsis 

The National Human Rights Commission, India, has taken suo motu cognizance of a 

news report concerning the arrest and remand of an Ashoka University Professor in 

Haryana. Finding a prima facie violation of human rights and liberty, the NHRC has issued 

a notice to the Director General of Police, Haryana, demanding a detailed report on the 

matter within one week. 

The National Human Rights Commission (NHRC), India on Wednesday said that it has 

taken suo motu cognizance of Ashoka University Professor's arrest over his post on 

Operation Sindoor. 

"The Commission has noted that the report, which contains a gist of the allegations on 

the basis of which he has been arrested, discloses, prima facie, that the human rights 

and liberty of the said Professor have been violated. Therefore, it has deemed it to be a 

fit case for taking suo motu cognizance of the reported incident," said NHRC in its 

statement. 

 

Accordingly, the commission has issued a notice to the Director General of Police, 

Haryana, calling for a detailed report in the matter within one week. 

The Supremer Court on Wednesday granted interim bail to Ali Khan Mahmudabad, 

associate professor and head of the Political Science Department at Ashoka University 

in Haryana, who was arrested over a social media post on Operation Sindoor. 

A bench of Justices Surya Kant and N Kotiswar Singh refused to stay the two FIRs 

registered by Haryana Police against him, saying he has not made out any case for a 

stay on investigation. However, the bench released him on interim bail. 

 

"We direct the petitioner to be released on interim bail subject to furnishing of bail bonds 

to the satisfaction of the CJM Sonepat," ordered the bench while imposing certain 

conditions on his release. 

The apex court restrained the associate professor from making any further online posts 

or speeches on the issue. No article or online posts are to be made, nor will any speech 

be delivered on the subject matter of the case. 
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Further, he was retrained from making any comments on the terrorist attack on Indian soil 

or the counter-response given by India. The bench also asked him to surrender his 

passport. 

It also ordered constitution of a Special Investigation Team (SIT) within 24 hours to probe 

the matter. The top court directed that the SIT will be comprised of senior IPS officers, 

who do not belong to Haryana or Delhi and one officer of the SIT should be a woman. 

The SIT should be headed by an Inspector General rank officer and the other two 

members must be of SP rank. 

"Having regard to contents of two alleged offending online posts which led to FIR against 

the petitioner, we are satisfied that no case of staying the investigation is made out. 

However, to understand the complexity and for proper appreciation of the language used 

in the post, we direct DGP Haryana to constitute a SIT comprising of three IPS officers 

who do not belong to Haryana or Delhi. SIT shall be headed by Inspector General of 

police and one of the members shall be a woman officer," the order stated. 

Mahmudabad was arrested from his residence in Delhi by Haryana Police on Sunday and 

remanded to two-day police custody following the registration of two separate cases. He 

was charged with, among other things, endangering India's sovereignty, unity and 

integrity for his comments on Operation Sindoor. 

The Haryana Women's Commission had earlier termed Mahmudabad's social media 

comments as disparaging towards women officers in the Indian Armed Forces and said 

it also promoted communal disharmony. On May 13, Haryana Women Commission chief 

Renu Bhatia had dispatched the summons to the associate professor. 
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Hindustan Times 

NHRC seeks report on Ashoka University professor Ali Khan Mahmudabad’s arrest 

https://www.hindustantimes.com/india-news/nhrc-seeks-report-on-ashoka-university-

professor-ali-khan-mahmudabads-arrest-101747821873848.html 

By HT News Desk| May 21, 2025 03:56 PM IST 

The notice came just hours after Prof Ali Khan Mahmudabad was granted interim bail by 

the Supreme Court. The commission has sought the report within a week. 

The National Human Rights Commission, India, on Wednesday issued a notice to the 

Haryana Director General of Police (DGP) seeking a detailed report on the arrest of 

Ashoka University professor Ali Khan Mahmudabad. 

Prof Mahmudabad was arrested over a social media post about the official briefing of 

Operation Sindoor, involving Colonel Sofiya Qureshi. The notice came just hours after the 

Supreme Court granted Prof Mahmudabad interim bail. The commission has sought the 

report within a week. 

In a statement, the commission said it had come across a May 20 media report that 

"contains a gist of the allegations on the basis of which he has been arrested." 

"It discloses prima facie that the human rights and liberty of the said professor have been 

violated. Therefore, it has deemed it to be a fit case for taking suo moto cognisance of 

the reported incident," the statement added. 

Mahmudabad, who heads the political science department at Ashoka University, was 

taken into custody by the Haryana Police on May 18 pursuant to two complaints, including 

one by the Haryana State Commission for Women. 

The Supreme Court on Wednesday granted interim bail to Ashoka University professor 

Ali Khan Mahmudabad, who was arrested by Haryana Police over a Facebook post 

commenting on ‘Operation Sindoor’, India’s military response to the April 22 Pahalgam 

terror attack. 

The court also directed that a Special Investigation Team (SIT) be constituted within 24 

hours to probe the case. The team would consist of three senior officers not residing in 

Haryana, including a woman IPS officer, and be led by a DGP-rank officer. 

Ashoka University welcomed the Supreme Court’s intervention in the case. “We are 

relieved and heartened by Prof Ali Khan Mahmudabad being granted interim bail by the 

Hon’ble Supreme Court. It has provided great comfort to his family and all of us at Ashoka 

University,” it said in a statement. 
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Hindustan Times 

NHRC takes up Ashok University prof’s arrest, seeks Haryana DGP report in 7 days 

https://www.hindustantimes.com/india-news/nhrc-takes-up-ashok-university-prof-s-

arrest-seeks-haryana-dgp-report-in-7-days-101747820655251.html 

By Snehashish Roy| May 21, 2025 03:22 PM IST 

NHRC took cognisance of a media report on Ali Khan Mahmudabad’s arrest, observing 

that it prima facie disclosed violation of his liberty and human rights 

NEW DELHI: The National Human Rights Commission (NHRC) on Wednesday ordered 

the Haryana Police to submit within seven days a detailed report on the arrest of Ashoka 

University professor Ali Khan Mahmudabad over a social media post about the official 

briefing of Operation Sindoor, observing that the arrest may have prima facie violated his 

human rights. 

The commission’s intervention came hours after the Supreme Court ordered the release 

of the professor, who was arrested on Sunday, on interim bail and ordered the setting up 

a three-member special investigation team of senior police officers to probe the case. 

In its statement, NHRC said the commission had come across a report of May 20 on the 

professor’s arrest and the court order to remand him in custody. 

“The commission has noted that the report, which contains a gist of the allegations on the 

basis of which he has been arrested, discloses, prima facie, that the human rights and 

liberty of the said Professor have been violated,” the commission said. 

“Therefore, it has deemed it to be a fit case for taking suo motu cognizance of the reported 

incident”. 

Mahmudabad, who heads the political science department at Ashoka University, was 

taken into custody by the Haryana Police on May 18 pursuant to two complaints, including 

one by the Haryana State Commission for Women. The complaints, most people admit, 

seem to be a complete misreading of his post, which does not say anything critical about 

Operation Sindoor or the two women military officers who, on several occasions, briefed 

the media on it. 

Ashoka University has welcomed the Supreme Court’s intervention earlier in the day. “We 

are relieved and heartened by Prof Ali Khan Mahmudabad being granted interim bail by 

the Hon’ble Supreme Court. It has provided great comfort to his family and all of us at 

Ashoka University,” it said. 
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Mint 

`Human rights violated’: NHRC sends notice to Haryana police over Ashoka Univ 

professor Ali Khan Mahmudabad’s arrest 

NHRC has noted potential violations of human rights in the arrest of Professor Ali Khan 

Mahmudabad from Ashoka University. The Supreme Court provided him interim bail, but 

the investigation continues regarding his social media posts. 

https://www.livemint.com/news/human-rights-liberty-violated-nhrc-sends-notice-to-

haryana-police-over-ashoka-professor-ali-khan-mahmudabads-arrest-

11747819473298.html 

Sayantani Biswas 

Updated21 May 2025, 03:44 PM IST 

The NHRC has taken suo motu cognisance of a media report regarding the arrest and 

remand to custody of Ashoka University Professor Ali Khan Mahmudabad in Haryana. 

The NHRC has alleged that in arresting the HoD of Political Science, the “human rights 

and liberty of the Professor” were violated. The NHRC in the letter to the Director General 

of Police, Haryana, has called for a detailed report on the matter within one week. 

Ashoka University Professor Ali Khan Mahmudabad was granted interim bail by the 

Supreme Court of India on Wednesday. Justice Surya Kant said, “When the choice of 

words is deliberately made to insult, humiliate or cause discomfort to other persons, the 

learned professor cannot have the lack of dictionary words...he could convey the very 

same feelings in a simple language without hurting others. Have some respect for the 

sentiments of others. Use simple and neutral kind(s) of language, respecting others.” 

What is the Ali Khan Mahmudabad Case? 

The Ali Khan Mahmudabad case involves an Ashoka University professor, who was 

arrested by Haryana Police in May 2025 following a Facebook post he made concerning 

“Operation Sindoor” — India's retaliatory strike against Pakistan after a terrorist attack in 

Pahalgam. 

Two FIRs were registered against the Ashoka University professor under various sections 

of the BNS, including charges related to endangering national security and making 

statements likely to cause disharmony. 

The Haryana State Commission for Women chief, Renu Bhatia, also summoned 

Mahmuadabad over allegations of insulting women's modesty through his posts. 

Who is Ali Khan Mahmudabad? 

Ali Khan Mahmudabad is a historian, political scientist and columnist. 

He holds a PhD and MPhil from the University of Cambridge, and an undergraduate 

degree in history and political science from Amherst College. 
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He has also studied Arabic at the University of Damascus. 

What did Mahmudabad say in his Facebook post? 

In his remarks, Mahmudabad said, “The optics of two women soldiers presenting their 

findings is important, but optics must translate to reality on the ground, otherwise it’s just 

hypocrisy.” 

The commission has interpreted his remarks as “an attempt to vilify national military 

actions”. 

In his post on Facebook, Mahmudabad also condemned ‟mob lynching” and ‟arbitrary 

bulldozing”. 

“I am very happy to see so many right-wing commentators applauding Colonel Sophia 

Qureishi, but perhaps they could also equally loudly demand that the victims of mob 

lynchings, arbitrary bulldozing and others who are victims of the BJP’s hate mongering 

be protected as Indian citizens,” the Ashoka University professor wrote. 

Supreme Court Grants Interim Bail to Mahmudabad 

The Supreme Court granted Ali Khan Mahmudabad interim bail but refused to stay the 

ongoing investigation, directing the Haryana Director General of Police to constitute a 

Special Investigation Team (SIT) comprising senior IPS officers from outside Haryana 

and Delhi to probe the matter thoroughly. 

The Court imposed strict conditions on Mahmudabad, restraining him from posting or 

commenting on the case or the recent Indo-Pak conflict, and ordering him to surrender 

his passport. 

The bench also criticised Ali Khan Mahmudabad's choice of words in the posts, describing 

them as "dog whistling"—coded language intended to insult or provoke certain groups—

and admonished him for seeking “cheap popularity” at a sensitive time for the nation. 

What did the Haryana Women's Panel Allege? 

Meanwhile, Renu Bhatia, chairperson of the commission, told ThePrint that the panel took 

suo motu cognisance of Ali Khan Mahmudabad’s remarks under Sections 10(1)(f) and 

10(1)(a) of the Haryana State Commission for Women Act, 2012. 

The notice highlights six concerns: disparaging women in uniform like Colonel Sofiya 

Qureshi and Wing Commander Vyomika Singh; misusing terms such as “genocide” and 

“dehumanisation”; vilifying military actions against cross-border terrorism; risking 

communal unrest; violating women’s dignity under the Constitution and Bharatiya Nyaya 

Sanhita; and breaching the University Grants Commission’s ethical guidelines for faculty. 

What Did NHRC Say? Full Statement 
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The National Human Rights Commission (NHRC), India has come across a news report 

dated 20th May, 2025 regarding the arrest and remand to custody of a Professor of 

Ashoka University (a deemed to be University) in Haryana. 

The Commission has noted that the report, which contains a gist of the allegations on the 

basis of which he has been arrested, discloses, prima facie, that the human rights and 

liberty of the said Professor have been violated. Therefore, it has deemed it to be a fit 

case for taking suo motu cognizance of the reported incident. 

Accordingly, it has issued a notice to the Director General of Police, Haryana, calling for 

a detailed report in the matter within one week. 
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The New Indian Express 

SC grants interim bail to Ashoka University professor, forms SIT: NHRC issues 

notice to Haryana DGP 

The court in its order refused to stay the two First Information Reports (FIRs) registered 

by the Haryana Police against him in the matter. 

https://www.newindianexpress.com/nation/2025/May/21/sc-grants-interim-bail-to-

ashoka-university-professor-mahmudabad-forms-sit-to-probe-case 

Suchitra Kalyan Mohanty | Updated on:  21 May 2025, 3:38 pm 

3 min read 

NEW DELHI: The Supreme Court has granted interim bail to Ashoka University 

professor Ali Khan Mahmudabad, arrested over alleged offensive online posts related to 

Operation Sindoor. The court in its order refused to stay the two First Information Reports 

(FIRs) registered by the Haryana Police against him in the matter. 

The two-judge Bench of the top court, led by Justice Surya Kant and Justice N Kotiswar 

Singh, ordered the constitution of a Special Investigation Team (SIT) to probe the matter 

in place of the Haryana Police. 

"The SIT will not have officers from Haryana or Delhi," Justice Kant said in the order. 

Mahmudabad had moved the top court challenging his arrest. He, in his defence, clarified 

that his comments had been completely misunderstood. 

The top court imposed certain conditions while directing the release of Mahmudabad on 

interim bail. The court also restrained him from posting any further commentary online 

regarding the conflict. 

"No article or online posts should be made by Mahmudabad and he should not deliver 

any speech on the issues which are subject matter of this case. He is restrained from 

making any comments on the crisis recently faced by India, which is a terrorist attack on 

Indian soil or the counter response given by our nation," the court said and ordered him 

to surrender his passport. 

The court also clarified that he should be enlarged on bail, subject to the furnishing of bail 

bonds to the satisfaction of the CJM Sonepat. There shall be only one set of bail bonds 

for both FIRs. 

While upholding the right to freedom of expression, the court slammed Mahmudabad’s 

choice of words, describing them as "dog whistling" intended to humiliate and discomfort 

others. The court said his words could have dual meanings. 

"Everybody has a right to express himself. But is it the time to talk of it this much 

communal...? The country has faced a big challenge and is still facing it. Some monsters 

have come all the way from other jurisdictions and attacked innocent people. Entire 
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country is staying united. But at this juncture… Why make such statements? Just to gain 

cheap popularity on this occasion?" Justice Kant said. 

In his social media post, Mahmudabad had criticised Pakistan-sponsored terrorism, and 

said that all the plaudits received by Colonel Sofiya Qureshi of the Indian Army, who had 

led India's press briefing, should reflect on the ground. He had also said that right-wing 

supporters in India should speak up against mob lynching. 

"Having regard to the contents of the two alleged offending online posts which led to the 

FIR against the petitioner, we are satisfied that no case of staying the investigation is 

made out. However, to understand the complexity and for proper appreciation of the 

language used in the post, we direct DGP Haryana to constitute a SIT comprising of three 

IPS officers who do not belong to Haryana or Delhi. SIT shall be headed by the Inspector 

General of police, and one of the members shall be a woman officer," the order said. 

During the hearing on Wednesday, Kapil Sibal, for Mahmudabad, argued that his social 

media post was a 'patriotic one.' 

"The bona fide part can be subject matter of investigation. The entire protection is that he 

is anti war. He says reasons are that families will suffer along with civilians. He also 

speaks of countries that manufacture war equipment will benefit. Anyone who is 

conversant with such language can probe this because some words have dual 

meanings," the Bench opined. 

Meanwhile, the National Human Rights Commission (NHRC) on Wednesday issued a 

notice to the Haryana Director General of Police over the arrest and remand of 

Mahmudabad, taking suo motu cognisance of media reports suggesting a possible 

violation of his human rights, PTI reported. 

In a statement, the NHRC said it had come across a news report dated May 20 regarding 

his arrest. The commission said the report, which outlined the allegations against the 

professor, “prima facie discloses that the human rights and liberty of the said professor 

have been violated”. 

Ali Khan Mahmudabad is an associate professor and head of the political science 

department at Ashoka University in Haryana. The university expressed relief and was 

heartened after the Supreme Court granted him interim bail. 

“We are relieved and heartened by Prof Ali Khan Mahmudabad being granted interim bail 

by the Hon’ble Supreme Court. It has provided great comfort to his family and all of us at 

Ashoka University,” the university said in a statement. 

The police arrested him on Sunday from his residence in Delhi. The prosecution charged 

him with endangering India’s sovereignty, unity and integrity for his alleged comments on 

Operation Sindoor. 
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The State Women's Commission had also criticised Mahmudabad's comments as 

disparaging toward women officers in the Indian Armed Forces and said it also promoted 

communal disharmony. 

(With inputs from PTI) 
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The Indian Express 

Ashoka University expresses relief after SC grants interim bail to professor; 

national rights panel takes suo motu cognizance of report 

Ali Khan Mahmudabad, Ashoka University's head of the Department of Political Science, 

was arrested over his comments on Operation Sindoor. 

https://indianexpress.com/article/cities/delhi/ashoka-university-relief-sc-interim-bail-

national-rights-panel-suo-moto-10019784/ 

By: Express News Service | New Delhi | Updated: May 21, 2025 20:18 IST 

3 min read 

Ashoka University on Wednesday expressed relief on the Supreme Court granting interim 

bail to its faculty member Ali Khan Mahmudabad, even as the National Human Rights 

Commission took suo-motu cognizance of a news report which “discloses, prima facie, 

the violation of the human rights and liberty of the Professor” who was arrested over his 

comments on Operation Sindoor. 

“We are relieved and heartened by Prof Ali Khan Mahmudabad being granted interim bail 

by the Hon’ble Supreme Court. It has provided great comfort to his family and all of us at 

Ashoka University,” the university said in a statement, a week after it distanced itself from 

Khan Mahmudabad’s social media posts, saying that “these statements have been made 

by him independently in his individual capacity.” 

Mahmudabad, the Head of Department of Political Science, was arrested after the 

Haryana State Commission for Women on May 12 took suo motu cognizance of his 

comments on social media where he called the optics of the media briefing on Operation 

Sindoor by Colonel Sofiya Qureshi and Wing Commander Vyomika Singh important but 

said it would be “hypocrisy” if it did not translate into reality on the ground. 

The commission has interpreted the social media remarks as “an attempt to vilify national 

military actions”. 

The Supreme Court on Wednesday granted interim bail to the associate professor. But 

the top court called the professor’s social media post “dog whistling” and refused to stay 

the investigation and directed the Haryana Director General of Police to set up a three-

member special investigation team. The NHRC has also issued a notice to the Haryana 

DGP to submit a report within a week. 

“The National Human Rights Commission (NHRC), India, has come across a news report 

dated 20th May, 2025 regarding the arrest and remand to custody of a Professor of 

Ashoka University (a deemed to be University) in Haryana. The Commission has noted 

that the report, which contains a gist of the allegations on the basis of which he has been 

arrested, discloses, prima facie, that the human rights and liberty of the said Professor 
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have been violated. Therefore, it has deemed it to be a fit case for taking suo motu 

cognizance of the reported incident,” NHRC said in a statement. 

This comes days after the Committee for Academic Freedom (CAF) at Ashoka University 

called the arrest “disproportionate punishment made on flimsy grounds,” and “a 

fundamental attack on academic freedom.” “This is a clear curtailment of his freedom as 

an academic and public intellectual… We call upon Ashoka University to publicly stand 

by Prof Mahmudabad,” it added. 

A statement dated May 16, endorsed by over 1,000 members of the academic 

community, demanded that the Haryana State Commission for Women, which had initially 

issued a notice to Khan regarding the posts, withdraw the notice and issue an apology.  

 “From a bare reading of his original posts, it is clear that Prof. Khan praised the strategic 

restraint of the armed forces… Far from being misogynist or anti-national, Prof. Khan’s 

posts are driven by a clear moral vision of what being a good citizen means,” the 

statement read. 
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Free Press Journal 

`Human Rights, Liberty Violated’: NHRC Takes Suo Motu Cognisance Of Ashoka 

University Professor Mahmudabad's Arrest: Seeks Detailed Report From Haryana 

DGP 

Notably, earlier today, while granting interim bail, the apex court directed Mahmudabad 

to surrender his passport and refrain from posting or speaking online about the content 

of the post under investigation. 

https://www.freepressjournal.in/india/human-rights-liberty-violated-nhrc-takes-suo-motu-

cognisance-of-ashoka-university-professor-mahmudabads-arrest-seeks-detailed-report-

from-haryana-dgp 

Vinay Mishra Updated: Wednesday, May 21, 2025, 02:25 PM IST 

In a surprising turn of events, the National Human Rights Commission (NHRC) on 

Wednesday took suo motu cognisance of Professor Ali Mahmudabad's arrest. 

This comes hours after the Supreme Court granted interim bail to Ali Khan Mahmudabad, 

an associate professor at Ashoka University, who was arrested over a Facebook post 

critical of the Operation Sindhoor press briefings. 

In a press release, the NHRC stated that the media report regarding the professor’s arrest 

indicates "violation of the human rights and liberty of the Professor." 

The NHRC has also issued a notice to the Director General of Police, Haryana, calling 

for a detailed report in the matter within one week. 

"The Commission has noted that the report, which contains a gist of the allegations on 

the basis of which he has been arrested, discloses, prima facie, that the human rights 

and liberty of the said Professor have been violated. Therefore, it has deemed it a fit case 

for taking suo motu cognizance of the reported incident," the press release said. 

Notably, earlier today, while granting interim bail, the apex court directed Mahmudabad 

to surrender his passport and refrain from posting or speaking online about the content 

of the post under investigation. The court also barred him from making any statements 

on the Pahalgam terrorist attacks or India’s counter-terror operations, pending the inquiry. 

Bail was granted on the condition that he furnish bonds to the satisfaction of the Chief 

Judicial Magistrate, Sonipat. 
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Hindu 

Supreme Court grants interim bail to Ashoka University professor Ali Khan 

Mahmudabad 

Court has directed the Haryana Police to form an SIT by May 22 to investigate the terms 

used in Ali Khan Mahmudabad’s posts 

https://www.thehindu.com/news/national/supreme-court-interim-bail-ashoka-university-

professor-ali-khan-mahmudabad-social-media-posts-operation-

sindoor/article69600685.ece 

Updated - May 21, 2025 03:45 pm IST 

The Hindu Bureau 

File picture of Ali Khan Mahmudabad. Photo: Instagram/@profakmahmudabad 

Ashoka University associate professor Ali Khan Mahmudabad, arrested for his social 

media posts on Operation Sindoor, was granted an interim bail by the Supreme Court on 

Wednesday (May 21, 2025). The court, however, refused to stay the FIRs registered 

against him. 

Ali Khan Mahmudabad granted interim bail 

The Supreme Court further barred Mr. Mahmudabad from posting anything online 

regarding the matter. 

The top court directed the Haryana Police to form a special investigation team (SIT) of 

three IPS officers, not belonging to Haryana and including a woman officer, to investigate 

the terms used in his posts. The police have been directed to form the SIT by Thursday 

(May 22, 2025). It also asked the police not to entertain fresh FIRs in the matter. 

Mr. Mahmudabad has been asked to surrender his passport to the Chief Judicial 

Magistrate, Sonepat, and furnish common bail bonds in both FIRs 

Meanwhile, Haryana Police said that it should be allowed to place any further evidence 

in the course of its investigation to seek lifting of the interim relief. 

The Supreme Court made it clear that Mr. Mahmudabad must cooperate with the 

investigation and that the interim bail has been given to facilitate his cooperation 
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The Statesman 

NHRC takes suo motu cognizance of Ashoka University Professor’s arrest 

The NHRC issued a notice to the Director General of Police, Haryana calling for a detailed 

report in the matter within one week. 

https://www.thestatesman.com/india/nhrc-takes-suo-motu-cognizance-of-ashoka-

university-professors-arrest-1503435509.html 

Statesman News Service | New Delhi | May 21, 2025 8:03 pm 

The National Human Rights Commission (NHRC) took suo motu cognizance on 

Wednesday of a media report regarding the arrest and custodial remand of Ashoka 

University Professor Ali Khan Mahmudabad in connection with his alleged comment on 

‘Operation Sindoor.’ 

The NHRC issued a notice to the Director General of Police, Haryana calling for a detailed 

report in the matter within one week. 

Mahmudabad is an associate professor and head of the Political Science Department at 

Ashoka University. He was arrested earlier this week for a social media post about India’s 

‘Operation Sindoor,’ which targeted nine terrorist sites in Pakistan and Pakistan-occupied 

Jammu & Kashmir. 

“The Commission has noted that the report, which contains a gist of the allegations on 

the basis of which he has been arrested, discloses, prima facie, that the human rights 

and liberty of the said professor have been violated. Therefore, it has deemed it to be a 

fit case for taking suo motu cognizance of the reported incident,” said the NHRC in a 

statement. 

Earlier, the Supreme Court granted interim bail to Mahmudabad in the Haryana Police 

FIR over his social media posts about ‘Operation Sindoor.’ He was arrested on May 18 

and has been in custody since. 

A bench of Justices Surya Kant and N. Kotiswar Singh refused to stay the two FIRs 

registered by Haryana Police against him, saying he has not made out any case for a 

stay on investigation. However, the bench released him on interim bail. 

“We direct the petitioner to be released on interim bail subject to the furnishing of bail 

bonds to the satisfaction of the CJM Sonepat,” ordered the bench while imposing certain 

conditions on his release. 

The apex court has restrained the associate professor from making any further online 

posts or speeches on the issue or speech related to this matter. No article or online posts 

are to be made, nor will any speech be delivered on the subject matter of the case. 

Furthermore, he has been restrained from making any comments on the terrorist attack 

on Indian soil or the counter-response that was given back to Pakistan by India. 
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Moreover, the bench has also asked him to surrender his passport. It also ordered the 

constitution of a Special Investigation Team (SIT) within 24 hours to probe the matter. 

The top court directed that the SIT be comprised of senior IPS officers who do not belong 

to Haryana or Delhi, and one officer of the SIT should be a woman. The SIT should be 

headed by an Inspector General rank, and the other two members must be of SP rank. 

“Having regard to the contents of two alleged offending online posts that led to an FIR 

against the petitioner, we are satisfied that no case for staying the investigation is made 

out. However, to understand the complexity and for proper appreciation of the language 

used in the post, we direct DGP Haryana to constitute an SIT comprising three IPS 

officers who do not belong to Haryana or Delhi. SIT shall be headed by the inspector 

general of police, and one of the members shall be a woman officer,” the order stated. 

The controversy arose from a Facebook post when Mahmudabad criticized war hawks 

and expressed concern over selective nationalism. 

“I am very happy to see so many right-wing commentators applauding Colonel Sophia 

Qureishi, but perhaps they could also equally loudly demand that the victims of mob 

lynchings, arbitrary bulldozing, and others who are victims of the BJP’s hate mongering 

be protected as Indian citizens,” the post read on the social media platform. 
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The Hans India 

NHRC takes suo moto cognisance of Ashoka University professor’s arrest over 

remarks on Operation Sindoor 

https://www.thehansindia.com/news/national/nhrc-takes-suo-moto-cognisance-of-

ashoka-university-professors-arrest-over-remarks-on-operation-sindoor-973101 

IANS | 21 May 2025 6:58 PM IST 

HIGHLIGHTS New Delhi: The National Human Rights Commission (NHRC) on 

Wednesday took suo moto cognisance of the arrest of Ali Khan Mahmudabad, a professor 

of... 

New Delhi: The National Human Rights Commission (NHRC) on Wednesday took suo 

moto cognisance of the arrest of Ali Khan Mahmudabad, a professor of political science 

at Haryana-based Ashoka University, who was put behind bars by the state police over 

his remarks on Operation Sindoor. The apex human rights body issued a notice to the 

Director General of Police (DGP) of Haryana and called for a detailed report on the matter 

within one week. Taking note of the news report, the NHRC said that a gist of the 

allegations on the basis of which Mahmudabad has been arrested, prima facie, violated 

his human rights and liberty. 

Earlier in the day, the Supreme Court granted interim bail to Ali Khan, ordering the 

Haryana DGP to constitute, within 24 hours, a Special Investigation Team (SIT) 

comprising three senior IPS officials, including a woman officer, to probe the case. 

Refusing to stay the investigation, a bench headed by Justice Surya Kant remarked that 

it granted interim bail to Ali Khan to facilitate further investigation. As per the order of the 

apex court, Mahmudabad would be released on interim bail upon surrendering his 

passport and furnishing bail bonds to the satisfaction of the court below. The top court 

also restrained the petitioner from posting any further online posts related to the present 

case or the recent India-Pakistan conflict. Mahmudabad, 42, was arrested on a complaint 

filed by Yogesh Jatheri, the General Secretary of the BJP Yuva Morcha in Haryana. 

A Sonipat court on Tuesday sent him to 14 days of judicial custody. An FIR was lodged 

against Mahmudabad under sections of the Bharatiya Nyaya Sanhita (BNS) pertaining to 

inciting armed rebellion or subversive activities and insulting religious beliefs. Also, 

sedition-like charges have been filed against him. 

In a post on social media, Mahmudabad wrote: "I am very happy to see so many right-

wing commentators applauding Colonel Sophi(y)a Qureishi, but perhaps they could also 

equally loudly demand that the victims of mob lynchings, arbitrary bulldozing and others 

who are victims of the BJP’s hate mongering be protected as Indian citizens. The optics 

of two women soldiers presenting their findings is important, but optics must translate to 

reality on the ground, otherwise it’s just hypocrisy." 
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Haryana State Commission for Women Chairperson Renu Bhatia took suo motu 

cognisance of Mahmudabad's remarks, which were alleged to be disparaging towards 

women in the Indian armed forces and promoting communal disharmony. The women's 

rights body had summoned the professor, but he failed to appear. 

Later, he said the Commission had "misread" his comment. "[I] am surprised that the 

Women's Commission, while overreaching its jurisdiction, has misread and 

misunderstood my posts to such an extent that they have inverted their meaning," 

Mahmudabad had said on X. 
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Tribune 

Human rights body seeks report on professor’s arrest over social media post 

Seeking a detailed report within a week from Haryana DGP, NHRC stated that, prima 

facie, as per the media reports the professor’s human rights and liberty appear to have 

been violated 

https://www.tribuneindia.com/news/haryana/human-rights-body-seeks-report-on-

professors-arrest-over-social-media-post/ 

Ujwal Jalali | Tribune News Service 

New Delhi, Updated At : 07:08 PM May 21, 2025 IST 

The National Human Rights Commission has sought a detailed report from Haryana DGP 

in the matter of arrest of Ashoka University professor Ali Khan Mahmudabad even as the 

Supreme Court granted him an interim bail in the case. 

The Commission stated that it had taken suo motu cognisance of the professor’s arrest 

over his social media posts concerning Operation Sindoor. 

Seeking a detailed report within a week from Haryana DGP, NHRC stated that, prima 

facie, as per the media reports the professor’s human rights and liberty appear to have 

been violated. 

Mahmudabad, Associate Professor and Head of Political Science Department at Ashoka 

University, was arrested by the Haryana Police under multiple sections of the IPC for an 

Instagram post in which he critiqued what he described as selective praise by right-wing 

commentators. 

“I am very happy to see so many right wing commentators applauding Colonel Sophia 

Qureishi but perhaps they could also equally loudly demand that the victims of mob 

lynchings, arbitrary bulldozing and others who are victims of BJP’s hate mongering be 

protected as Indian citizens. The optics of two women soldiers presenting their findings 

is important but optics must translate to reality on the ground otherwise it’s just hypocrisy,” 

he had posted. 

Although the professor’s post also included praise for the Indian Armed Forces, the 

Haryana State Commission (HSCW) for Women found it objectionable and issued him a 

notice to appear before the woman’s body and explain his remarks. 

However, as the professor skipped the summons, the HSCW chairperson visited Ashoka 

University on Thursday to inquire into the matter but he did not appear before the panel 

again. Taking a serious note, the HSCW chairperson then lodged a formal complaint, 

following which Mahmudabad was arrested. 

The professor then approached the Supreme Court which granted him an interim bail but 

refused to stay the investigation against him. 
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India Today 

Ashoka professor gets interim bail, rapped for `cheap publicity’ in Op Sindoor post 

Ali Khan Mahmudabad of Ashoka University was arrested last week after his social media 

post on Operation Sindoor was perceived as critical of the armed forces. 

https://www.indiatoday.in/india/law-news/story/supreme-court-grants-interim-bail-to-

ashoka-university-professor-over-op-sindoor-post-refuses-to-stay-probe-2728018-2025-

05-21 

Nalini Sharma | New Delhi,UPDATED: May 21, 2025 14:00 IST 

Written By: Abhishek De 

In Short 

Ali Khan Mahmudabad arrested on May 18 over Op Sindoor post 

Supreme Court directs formation of SIT to probe post 

Blasts professor for attempt to get cheap publicity 

The Supreme Court on Wednesday granted interim bail to Ashoka University Professor 

Ali Khan Mahmudabad over his controversial post on Operation Sindoor but refused to 

stay the investigation into the case. While granting the interim relief, a bench of Justice 

Surya Kant and Justice NK Singh blasted the professor for the timing of his remarks, 

calling it "dog whistling" and an attempt to get "cheap publicity". 

"We direct the petitioner be released on interim bail... Having regard to the contents of 

two alleged offending online posts, we are satisfied that no case for staying the 

investigation is made out," the court said. 

COURT DIRECTS SIT FORMATION 

The court also directed the Haryana top cop to constitute within 24 hours a Special 

Investigation Team (SIT) comprising senior IPS officers for a further probe. However, the 

court said the officers should not be from Haryana or Delhi and one should be a woman. 

"To understand the complexity and for proper appreciation of the language used in the 

post, we direct DGP Haryana to constitute a SIT comprising three IPS officers who do not 

belong to Haryana or Delhi," the bench further said. 

IMPOSES RESTRICTIONS 

The court also imposed certain conditions on Mahmudabad, barring the professor from 

posting or making any speech on the case. 

He also cannot make any remarks in connection to the Pahalgam terror attack and the 

subsequent hostilities between India and Pakistan. The court also ordered the professor 

to surrender his passport. 
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Mahmudabad was arrested on May 18 and was sent to 14-day judicial custody by a 

Haryana court on Tuesday. 

His post was perceived as critical of the military and disrespectful to the women officers, 

Colonel Sofia Qureshi and Wing Commander Vyomika Singh, who led the media briefings 

on Operation Sindoor. 

'RIGHT TO FREE SPEECH FINE, WHERE IS THE DUTY?' 

During the hearing, the Supreme Court, however, didn't mince any words while pulling up 

the professor, saying his remarks amount to "dog-whistling" and he should have used 

"neutral and respectful" language. 

"The entire projection is that he is anti-war, saying families of Army people, civilians in 

border areas suffer. But some words have double meanings also," the court said. 

The court said while everyone had freedom of speech, such occasions (during India-

Pakistan tensions) should not be used to garner publicity. 

"Is it the time to talk about all of this? The country is already going through all this... 

monsters came and attacked our people. We have to be united. Why to get cheap 

popularity on these occasions," the court said. 

Senior advocate Kapil Sibal, representing the professor, told the court that the petitioner's 

wife was nine months pregnant. The Additional Solicitor General pointed out that 

Mahmudabad's post was not as innocent as projected by Sibal. 

"You should know what is happening. There is right to free speech etc...Where is the 

duty? As if the whole country for the last 75 years is only distributing rights and no duty," 

the court said in strong remarks. 

Ashoka University said that it was "relieved" and "heartened" after the top court granted 

interim bail to Mahmudabad. 

HUMAN RIGHTS COMMISSION SEEKS REPORT 

Meanwhile, the National Human Rights Commission (NHRC) took suo motu cognisance 

of the arrest of the professor, saying his rights and liberty were violated. Issuing a notice 

to the Haryana DGP, the NHRC sought a detailed report within a week. 

"The commission has noted that a news report, which contains a gist of the allegations 

on the basis of which he has been arrested, discloses, prima facie, that the human rights 

and liberty of the said professor have been violated," the statement said. 
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Hindustan 

मानवाधिकार ों का उल्लोंघन: अली खान महमूदाबाद की धिरफ्तारी पर NHRC का DGP क  न धिस 

एनएचआरसी ने प्रोफेसर अली खान की गिरफ्तारी पर कहा है गक प्रथम दृष्टया पता चलता है गक उक्त 

प्रोफेसर के मानवागिकारोों और स्वतोंत्रता का उल्लोंघन गकया िया है। 

https://www.livehindustan.com/national/nhrc-issues-notice-to-dgp-over-arrest-of-

professor-ali-khan-mahmoodabad-violation-of-human-rights-201747824178341.html 

राष्टर ीय मानवागिकार आयोि (NHRC) ने हररयाणा में अशोका यूगनवगसिटी के प्रोफेसर अली खान 

महमूदाबाद की गिरफ्तारी और गहरासत ररमाोंड के सोंबोंि में एक मीगडया ररपोटि का स्वत: सोंज्ञान गलया है। 

एनएचआरसी ने हररयाणा के डीजीपी को एक नोगटस जारी कर एक सप्ताह के भीतर मामले में गवसृ्तत 

ररपोटि माोंिी है। साथ ही कहा है गक प्रोफेसर के मानवागिकारोों और स्वतोंत्रता का उल्लोंघन गकया िया है। 

अली खान ने ऑपरेशन गसोंदूर को लेकर सोशल मीगडया पर एक पोस्ट गलखी थी, गजसके बाद उनके खखलाफ 

एफआईआर दजि करवाई िई थी। 

एनएचआरसी के बयान में कहा िया है, ''राष्टर ीय मानवागिकार आयोि (एनएचआरसी), भारत को हररयाणा 

में अशोका गवश्वगवद्यालय (एक डीम्ड यूगनवगसिटी) के एक प्रोफेसर की गिरफ्तारी और गहरासत में ररमाोंड के 

सोंबोंि में 20 मई, 2025 की एक समाचार ररपोटि गमली है। आयोि ने नोट गकया है गक ररपोटि, गजसमें उन 

आरोपोों का सार है गजनके आिार पर उन्हें गिरफ्तार गकया िया है, प्रथम दृष्टया पता चलता है गक उक्त 

प्रोफेसर के मानवागिकारोों और स्वतोंत्रता का उल्लोंघन गकया िया है। इसगलए, इसने इसे कगथत घटना का 

स्वत: सोंज्ञान लेने के गलए उपयुक्त मामला माना है। हररयाणा के पुगलस महागनदेशक को एक नोगटस जारी 

गकया है, गजसमें एक सप्ताह के भीतर मामले में गवसृ्तत ररपोटि माोंिी िई है।" 

इससे पहले, सुप्रीम कोटि ने बुिवार को अली खान महमूदाबाद को अोंतररम जमानत दे दी। जखस्टस सूयिकाोंत 

और एन कोगटश्वर गसोंह की पीठ ने उनके खखलाफ हररयाणा पुगलस द्वारा दजि दो एफआईआर पर रोक लिाने 

से इनकार करते हुए कहा गक उन्होोंने जाोंच पर रोक लिाने का कोई मामला नही ों बनाया है। हालाोंगक, पीठ 

ने उन्हें अोंतररम जमानत पर ररहा कर गदया। पीठ ने उनकी ररहाई पर कुछ शतें लिाते हुए आदेश गदया, 

“हम यागचकाकताि को सीजेएम सोनीपत की सोंतुगष्ट के गलए जमानत बाोंड प्रसु्तत करने की शति पर अोंतररम 

जमानत पर ररहा करने का गनदेश देते हैं।” 

सवोच्च न्यायालय ने एसोगसएट प्रोफेसर को इस मुदे्द पर कोई और ऑनलाइन पोस्ट या भाषण देने से रोक 

गदया। मामले के गवषय पर कोई लेख या ऑनलाइन पोस्ट नही ों गलखा जाएिा, न ही कोई भाषण गदया जाएिा। 

इसके अलावा, उन्हें भारतीय िरती पर आतोंकवादी हमले या भारत द्वारा दी िई जवाबी प्रगतगिया पर कोई 

गटप्पणी करने से रोका िया। बेंच ने उनसे अपना पासपोटि भी जमा करने को कहा है। साथ ही मामले की 

जाोंच के गलए 24 घोंटे के भीतर एक गवशेष जाोंच दल (एसआईटी) िगठत करने का आदेश गदया। शीषि अदालत 

ने गनदेश गदया गक एसआईटी में वररष्ठ आईपीएस अगिकारी शागमल होोंिे, जो हररयाणा या गदल्ली से सोंबोंगित 

नही ों हैं और एसआईटी की एक अगिकारी मगहला होनी चागहए। एसआईटी का नेतृत्व महागनरीक्षक रैंक के 

अगिकारी द्वारा गकया जाना चागहए और अन्य दो सदस्य एसपी रैंक के होने चागहए। 
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Hari Bhoomi 

Prof Ali Khan: NHRC ने प्रोफेसर अली खान की गिरफ्तारी पर हररयाणा DGP से माांिी ररपोर्ट, 

कहा- ये मानवागिकार का उल्लांघन 

https://www.haribhoomi.com/state-local/haryana/professor-ali-khan-mahmudabad-

arrest-issue-nhrc-sought-report-from-haryana-dgp-628963 

21 मई 2025 

एनएचआरसी ने प्रोफेसर अली खान की गिरफ्तारी मामले में हररयाणा डीजीपी को गलखा पत्र 

राष्ट्र ीय मानवागिकार आयोि ने बयान में कहा है गक प्रोफेसर अली खान महमूदाबाद की गिरफ्तारी प्रथम 

दृष्ट्या मानवागिकार और स्वतंत्रता का उलं्लघन नजर आती है। इसगलए, हररयाणा के डीजीपी से गवसृ्तत 

ररपोर्ट मांिी है। 

राष्ट्र ीय मानवागिकार आयोि (NHRC) ने हररयाणा की अशोका यूगनवगसटर्ी के प्रोफेसर अली खान 

महमूदाबाद की गिरफ्तारी और गहरासत का स्वत: संज्ञान गलया है। एनएचआरसी ने हररयाणा के डीजीपी को 

पत्र गलखकर एक सप्ताह के भीतर इस पूरे मामले पर गवसृ्तत ररपोर्ट मांिी है। अली खान पर ऑपरेशन 

गसंदूर पर आपगिजनक गर्प्पणी करने और भारत की संप्रभुता और एकता से खखलवाड़ करने का भी आरोप 

है। वे 18 मई से जेल में बंद थे, लेगकन आज उन्हें सुप्रीम कोर्ट से अंतररम जमानत गमल िई है। हालांगक 

एनएचआरसी ने प्रथमदृष्ट्या अली खान के मानवागिकारो ंऔर स्वतंत्रता का उलं्लघन पाया है। 

एनएचआरसी ने अपने बयान में कहा गक अशोका यूगनवगसटर्ी के एक प्रोफेसर की गिरफ्तारी और गहरासत 

के ररमांड के संबंि में 20 मई 2025 को समाचार ररपोर्ट गमली थी। इस ररपोर्ट में प्रोफेसर की गिरफ्तारी के 

संबंि में जो भी कारण बताए िए, उनको देखने के बाद पहली नजर से लिता है गक इस मामले में प्रोफेसर 

के मानवागिकार और स्वतंत्रता के अगिकार का उलं्लघन हुआ है। आयोि ने स्पष्ट् गकया गक इन सब कारणो ं

के चलते यह मामला स्वत: संज्ञान लेने के लायक है। आयोि ने हररयाणा के डीजीपी से इस पूरे मामले में 

एक सप्ताह के भीतर गवसृ्तत ररपोर्ट मांिी है। 

सुप्रीम कोर्ट से गमली अंतररम जमानत 

प्रोफेसर अली खान को आज (बुिवार) ही सुप्रीम कोर्ट से अंतररम जमानत गमली है। सुप्रीम कोर्ट ने अंतररम 

जमानत देने के साथ ही सख्त गहदायत भी दी है। शीर्ट न्यायालय ने उनकी मीगडया पोस्ट पर शब्ो ंको लेकर 

कड़ा ऐतराज जताया, साथ ही कहा गक आिे इस तरह के शब्ो ंका इसे्तमाल नही ंकरना चागहए। कोर्ट ने 

मामले की जांच पूरी होने तक गकसी भी प्रकार की पोस्ट करने और लेख गलखने पर पाबंदी लिाई है। 

पासपोर्ट जमा करने को भी कहा है। इसके अलावा सुप्रीम कोर्ट ने 24 घंरे् के भीतर तीन आईपीएस 

अगिकाररयो ंवाली एसआईर्ी बनाने के गनदेश गदए हैं।   
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The Print 

अशोका यूनिवनसिटी के प्रोफेसर मामले में एिएचआरसी िे हररयाणा के पुनलस प्रमुख को िोनटस 

जारी नकया 

https://hindi.theprint.in/india/nhrc-issues-notice-to-haryana-police-chief-in-ashoka-

university-professor-case/821272/ 

भाषा 21 मई, 2025 

नयी दिल्ली, 21 मई (भाषा) राष्ट्र ीय मानवादिकार आयोग (एनएचआरसी) ने बुिवार को कहा दक उसने 

अशोका यूदनवदसिटी के एक एसोदसएट प्रोफेसर की दगरफ्तारी और उन्हें दहरासत में भेजे जाने के मामले में 

हररयाणा के पुदलस प्रमुख को नोदटस जारी दकया है तथा एक सप्ताह के भीतर ररपोटि माांगी है। 

एनएचआरसी ने एक बयान में कहा दक उसने इस दगरफ्तारी से सांबांदित खबर का ‘स्वत: सांज्ञान’ दलया है। 

आयोग ने कहा दक ‘खबर में उन आरोपोां का सार है दजनके आिार पर उन्हें दगरफ्तार दकया गया है और यह 

खबर प्रथम दृष्ट्या खुलासा करती है दक उक्त प्रोफेसर के मानवादिकारोां और स्वतांत्रता का उल्लांघन दकया 

गया है।’ 

अशोका यूदनवदसिटी के राजनीदत दवज्ञान दवभाग के प्रमुख अली खान महमूिाबाि के वकील और पुदलस ने 

पहले बताया था दक ‘ऑपरेशन दसांिूर’ के बारे में सोशल मीदिया पर पोस्ट कर सांप्रभुता और अखांिता को 

खतरे में िालने समेत कडे आरोपोां में िो प्राथदमदकयाां िजि दकये जाने के बाि रदववार को खान को दगरफ्तार 

कर दलया गया। 

जमू्म कश्मीर के पहलगाम में 22 अपै्रल को हुए आतांकी हमले के बाि भारतीय सैन्य बलोां ने ऑपरेशन दसांिूर 

चलाया तथा पादकस्तान और उसके कबे्ज वाले कश्मीर में आतांकी दिकानोां को दनशाना बनाया था। 

एनएचआरसी ने कहा दक उसने ‘20 मई को यह समाचार िेखा दक हररयाणा में अशोका यूदनवदसिटी (एक 

मानि दवश्वदवद्यालय) के एक प्रोफेसर को दगरफ्तार कर दहरासत में भेजा गया है।’ 

उसने कहा दक इसदलए, आयोग ने इस कदथत घटना का स्वतः  सांज्ञान लेने के दलए इसे उपयुक्त मामला माना 

है। तिनुसार, आयोग ने हररयाणा के पुदलस महादनिेशक को नोदटस जारी कर एक सप्ताह के भीतर दवसृ्तत 

ररपोटि माांगी है। 

भाषा राजकुमार मनीषा 

मनीषा 

यह खबर ‘भाषा’ नू्यज़ एजेंसी से ‘ऑटो-फीि’ द्वारा ली गई है. इसके कां टेंट के दलए दिदप्रांट दजमे्मिार नही ां है. 
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Jagran 

अशोका यूनिवनसिटी के प्रोफेसर अली खाि को निली राहत, सुप्रीि कोटि िे दी अंतररि जिाित 

सुप्रीम कोर्ट ने अशोक विश्वविद्यालय के प्रोफेसर अली खान महमूदाबाद को अंतररम जमानत दी है लेवकन 

उनके खखलाफ जांच पर रोक लगाने से इनकार कर वदया। ऑपरेशन वसंदूर पर वििादास्पद पोस्ट के कारण 

महमूदाबाद को वगरफ्तार वकया गया था। कोर्ट ने कहा वक अविव्यखि की स्वतंत्रता का अविकार है पर 

उनकी वर्प्पणी डाग खिसवलंग जैसी प्रतीत होती है। 

https://www.jagran.com/news/national-ashoka-university-professor-ali-khan-gets-relief-

supreme-court-grants-interim-bail-23943554.html 

By AgencyEdited By: Piyush KumarUpdated: Wed, 21 May 2025 11:20 PM (IST) 

पीर्ीआई, नई वदल्ली। सुप्रीम कोर्ट ने बुििार को अशोक विश्वविद्यालय के प्रोफेसर अली खान महमूदाबाद 

को अंतररम जमानत दे दी, लेवकन उनके खखलाफ जांच पर रोक लगाने से इन्कार कर वदया। ऑपरेशन 

वसंदूर पर वििादास्पद पोस्ट करने के वलए महमूदाबाद को वगरफ्तार वकया गया था। 

शीर्ट अदालत ने कहा वक हालांवक सिी को अविव्यखि की स्वतंत्रता का अविकार है, लेवकन महमूदाबाद 

की वर्प्पणी डाग खिसवलंग (समूह विशेर् को सांकेवतक रूप से उकसाने िाला संदेश) जैसी प्रतीत होती है। 

महमूदाबाद सोनीपत खथथत अशोक विश्वविद्यालय में राजनीवत विज्ञान वििाग के प्रमुख हैं। जखस्टस सूयटकांत 

और एन कोवर्श्वर ¨सह की पीठ ने हररयाणा के पुवलस महावनदेशक को मामले की जांच के वलए 24 घंरे् के 

िीतर तीन सदस्यीय विशेर् जांच दल (एसआइर्ी) गवठत करने का वनदेश वदया। 

एसआइर्ी की अध्यक्षता महावनरीक्षक (आइजी) रैंक के अविकारी करें गे, वजसमें पुवलस अिीक्षक (एसपी) 

रैंक की एक मवहला अविकारी िी शावमल होगंी। शीर्ट अदालत ने कहा वक यावचकाकताट को आगे की जांच 

में मदद के वलए अंतररम जमानत दी गई है और महमूदाबाद को अपना पासपोर्ट जमा करने का वनदेश 

वदया। 

प्रोफेसर के पास शब्ो ंकी कमी नही ंहो सकती: कोर्ट  

पीठ ने प्रोफेसर की पोस्ट में शब्ो ंके चयन पर सिाल उठाते हुए कहा वक उनका इसे्तमाल जानबूझकर 

दूसरो ंको अपमावनत करने, नीचा वदखाने या उन्हें असहज करने के वलए वकया गया था। प्रोफेसर के पास 

शब्ो ंकी कमी नही ंहो सकती। िह वबना दूसरो ंको चोर् पहंुचाए सरल िार्ा में िही िािनाएं व्यि कर 

सकते थे। महमूदाबाद के िकील कवपल वसब्बल ने तकट  वदया वक प्रोफेसर की वर्प्पणी में कोई आपराविक 

इरादा नही ंथा। 

उन्होनें कहा, पोस्ट का अंत ''जय वहंद'' से हुआ है, जो इसकी देशिखि की प्रकृवत को दशाटता है। राहत की 

मांग करते हुए वसब्बल ने कहा वक प्रोफेसर न्यावयक वहरासत में हैं और उनकी पत्नी नौ महीने की गिटिती 

है। यह ऐसी वर्प्पवणयां करने का उवचत अिसर नही ं है, लेवकन इन वर्प्पवणयो ंको इस तरह देखा जाना 

चावहए वक उनमें कोई अपराि िाली बात नही ंहै। 

प्रोफेसर के मानिाविकार और स्वतंत्रता का उलं्लघन वकया गया है: मीवडया ररपोर्ट  

JAGRAN, Online, 22.5.2025
Page No. 0, Size:(0)cms X (0)cms.

https://www.jagran.com/news/national-ashoka-university-professor-ali-khan-gets-relief-supreme-court-grants-interim-bail-23943554.html
https://www.jagran.com/news/national-ashoka-university-professor-ali-khan-gets-relief-supreme-court-grants-interim-bail-23943554.html


एनएचआरसी ने हररयाणा पुवलस प्रमुख को िेजा नोवर्सराष्ट्र ीय मानिाविकार आयोग (एनएचआरसी) ने 

बुििार को कहा वक उसने महमूदाबाद की वगरफ्तारी पर स्वत: संज्ञान लेते हुए हररयाणा पुवलस प्रमुख को 

नोवर्स जारी वकया है। आयोग ने हररयाणा पुवलस से एक सप्ताह के िीतर ररपोर्ट मांगी है। एनएचआरसी ने 

एक बयान में कहा वक मीवडया ररपोर्ट से प्रथम दृष्ट्या पता चलता है वक प्रोफेसर के मानिाविकार और 

स्वतंत्रता का उलं्लघन वकया गया है। 

िाजपा ने कहा-अविव्यखि की स्वतंत्रता वजमे्मदारी के साथ आती है िाजपा ने कहा वक सुप्रीम कोर्ट की 

वर्प्पवणयां याद वदलाती हैं वक अविव्यखि की स्वतंत्रता वजमे्मदारी के साथ आती है। िाजपा आइर्ी वििाग 

के प्रमुख अवमत मालिीय ने एक्स पर वलखा, सुप्रीम कोर्ट ने प्रोफेसर अली खान महमूदाबाद को अंतररम 

जमानत दी, लेवकन गंिीर वचंताएं जताईं। यह वसफट  एक व्यखि के बारे में नही ंहै। हमें संिाद के वलए खडे 

होना चावहए, लेवकन गररमा के वलए िी। 

जेल नही ंपहंुचा आदेश, आज हो सकती है ररहाई 

सोनीपत संिाददाता के अनुसार, बुििार शाम तक सुप्रीम कोर्ट का आदेश जेल नही ंपहंुचने के कारण 

महमूदाबाद की ररहाई नही ंहो सकी। अब गुरुिार को आदेश पहंुचने के बाद ही ररहाई हो सकेगी। स्वजन 

ने उनका मूल पासपोर्ट बुििार दोपहर में ही राई थाने में जमा करा वदया था। सोनीपत की अदालत ने 

पासपोर्ट जमा करिाने के वलए बुििार शाम पांच बजे तक का समय वदया था। 
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अशोका यूनिवनसिटी प्रो. महमूदाबाद को नमली अंतरिम जमाित 

सुप्रीम कोर्ट ने अशोका यूननवनसटर्ी के प्रोफेसर अली खान महमूदाबाद को ऑपरेशन नसिंदूर के सिंबिंध में 

सोशल मीनिया पर नर्प्पणी करने के आरोप में अिंतररम जमानत दी। कोर्ट ने हररयाणा के िीजीपी को जािंच 

के नलए नवशेष... 
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नई नदल्ली, नवशेष सिंवाददाता सुप्रीम कोर्ट ने बुधवार ऑपरेशन नसिंदूर को लेकर सोशल मीनिया पर नर्प्पणी 

के आरोप में निरफ्तार नकए िए अशोका यूननवनसटर्ी के प्रो. अली खान महमूदाबाद को अिंतररम जमानत दे 

दी। हालािंनक, कोर्ट ने उनके खखलाफ जािंच पर रोक से इनकार कर नदया। जखिस सूयटकािंत और एन. कोनर्श्वर 

नसिंह की पीठ ने हररयाणा के िीजीपी को प्रो. महमूदाबाद के खखलाफ दजट प्राथनमकी की जािंच के नलए 24 

घिंरे् के भीतर नवशेष जािंच दल (एसआईर्ी) िनठत करने का आदेश नदया। एसआईर्ी मामले की 

सिंवेदनशीलता और पोि की भाषा को समझने बाद मामले में क्या कारटवाई की जाए, इस बारे में ररपोर्ट 

देिी। 

इससे पहले, जखिस सूयटकािंत ने प्रो. महूदाबाद के पोि पर सवाल उठाए। कहा नक स्वतिंत्र अनभव्यखि वाले 

समाज के नलए यह बहुत दुभाटग्यपूणट है नक जानबूझकर शब्ोिं का चयन अपमान करने और दूसरे पक्ष को 

असहज करने के नलए नकया जाता है। प्रो. महमूदाबाद के पास नर्प्पणी करने के नलए शब्कोश में शब्ोिं 

की कमी नही िं होनी चानहए। वे ऐसी भाषा का इसे्तमाल कर सकते हैं, नजससे दूसरोिं की भावनाओिं को ठेस न 

पहुिंचे और तर्स्थ भाषा का इसे्तमाल करें । यह भी कहा नक अिंतररम जमानत मामले में आिे की जािंच को 

सुनवधाजनक बनाने के नलए दी िई है। --------------- सस्ती लोकनप्रयता पाने की क्या जरूरत : जखिस 

सूयटकािंत - प्रो. महमूदाबाद को राहत देते हुए की नर्प्पणी - नसब्बल बोले- प्रोफेसर का आपरानधक इरादा 

नही िं नई नदल्ली, नवशेष सिंवाददाता प्रो. अली खान महमूदाबाद को अिंतररम जमानत देते हुए सुप्रीम कोर्ट के 

न्यायमूनतट सूयटकािंत ने बुधवार को कहा नक सभी को बोलने और अनभव्यखि की स्वतिंत्रता का अनधकार है। 

पर, क्या यह सब बात करने का समय आ िया है। देश पहले से ही इन सब से िुजर रहा है और देश ने इन 

सबका सामना नकया है। कहा नक राक्षसोिं ने आकर हमारे लोिोिं पर हमला नकया। हमें एकजुर् होना होिा। 

इसनलए, ऐसे मौके पर सस्ती लोकनप्रयता पाने की क्या जरूरत है? न्यायमूनतट सूयटकािंत ने यह नर्प्पणी तब 

की जब कोर्ट में वररष्ठ अनधविा कनपल नसब्बल ने आरोपी बनाए िए प्रोफेसर का बयान पढा। साथ ही कहा 

नक उनके मुवखिल का कोई आपरानधक इरादा या सािंप्रदानयक तनाव पैदा करने की कोनशश नही िं है। 

अिंतररम जमानत नदए जाने के बाद नसब्बल ने शीषट अदालत से आग्रह नकया नक उनके मुवखिल के खखलाफ 

इस मामले से सिंबिंनधत कोई और मुकदमा दजट करने पर रोक लिाई जाए। यह भी बताया नक अब मनहला 

आयोि ने भी इस घर्ना पर सिंज्ञान ले नलया है। इस पर जखिस सूयटकािंत ने मौखखक तौर पर हररयाणा पुनलस 

को यह सुनननित करने के ननदेश नदया और नसब्बल से कहा नक आिे कुछ नही िं होिा। हालािंनक, हररयाणा 

सरकार को जािंच के दौरान नकसी भी अन्य आपनिजनक सामग्री को ररकॉर्ि में रखने की स्वतिंत्रता दी िई। 
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‘मनहला अनधकाररयोिं के अपमान वाला बयान कहािं हररयाणा पुनलस की ओर से अनतररि सॉनलनसर्र जनरल 

एसवी राजू ने जमानत यानचका का नवरोध नकया। कहा नक यानचकाकताट ने मनहला सैन्य अनधकारी का 

अपमान नकया है। इस पर जखिस सूयटकािंत ने कहा नक वह बयान कहािं है, नजसमें उन्ोिंने मनहला अनधकाररयोिं 

का अपमान नकया है? वकील द्वारा तैयार की िई कोई बात हमें नदखाइए नक उन्ोिंने मनहला सैन्य अनधकाररयोिं 

का अपमान कहािं नकया है। अिर ऐसा है तो यह ििंभीर है। इस पर राजू ने कहा नक मुझे यानचका देखने 

दीनजए। उन्ोिंने कनटल सोनफया कुरैशी पर कुछ नर्प्पनणयािं की िं हैं। अिंतररम जमानत की शतें सुप्रीम कोर्ट ने 

प्रो. महमूदाबाद को सोनीपत के सिंबिंनधत अदालत में अपना पासपोर्ट और मुचलका जमा कराने को कहा है। 

साथ ही उन पर इस सिंबिंध में कोई भी पोि या लेख नलखने या भारतीय धरती पर आतिंकी हमले या भारत 

द्वारा दी िई जवाबी प्रनतनिया के सिंबिंध में कोई राय/नर्प्पणी देने पर रोक लिा दी िई है। हररयाणा-नदल्ली 

से बाहर के अनधकारी एसआईर्ी में शीषट अदालत ने हररयाणा के िीजीपी को मामले की जािंच के नलए िनठत 

होने वाले एसआईर्ी में हररयाणा या नदल्ली कैिर से बाहर के वररष्ठ आईपीएस अनधकारी को शानमल करने 

को कहा है। एसआईर्ी में एक मनहला अनधकारी को होिी। एसआईर्ी की अिुवाई आईजी रैंक के अनधकारी 

करें िे और उसमें अन्य दो सदस्य पुनलस अधीक्षक रैंक के अनधकारी होिंिे। हररयाणा पुनलस को मानवानधकार 

आयोि का नोनर्स नई नदल्ली, एजेंसी। राष्ट्र ीय मानवानधकार आयोि ने बुधवार को कहा नक उसने एसोनसएर् 

प्रोफेसर अली खान महमूदाबाद की निरफ्तारी और उन्ें नहरासत में भेजे जाने के मामले में हररयाणा के 

पुनलस प्रमुख को नोनर्स जारी नकया है। आयोि ने एक सप्ताह के भीतर मामले में ररपोर्ट भी मािंिी है। आयोि 

ने कहा है नक उसने इस निरफ्तारी से सिंबिंनधत खबर का 'स्वत: सिंज्ञान' नलया है। खबर से प्रतीत होता है नक 

प्रोफेसर के मानवानधकारोिं और स्वतिंत्रता का उल्लिंघन नकया िया है। इसी के आधार पर हररयाणा के िीजीपी 

को नोनर्स जारी नकया िया है। 
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नई दिल्ली। राष्ट्र ीय मानवादधकार आयोग (एनएचआरसी) ने हररयाणा की अशोका यूदनवदसिटी के प्रोफेसर 

अली खान महमूिाबाि की दगरफ्तारी और दहरासत को लेकर स्वतः  संज्ञान दलया है। आयोग ने हररयाणा के 

पुदलस महादनिेशक (डीजीपी) को पत्र दलखकर इस पूरे मामले पर एक सप्ताह के भीतर दवसृ्तत ररपोटि मांगी 

है। 

प्रोफेसर महमूिाबाि की दगरफ्तारी को लेकर दवदभन्न मानवादधकार संगठनो ंऔर दशक्षादविो ंद्वारा दचंता 

जताई गई थी, दजसके बाि एनएचआरसी ने इस पूरे मामले को गंभीरता से दलया। 

इस बीच एनएचआरसी के सिस्य दप्रयांक कानूनगो ने स्पष्ट् दकया है दक उन्ोनें यह पत्र नही ं दलखा है। 

समाचार एजेंसी आईएएनएस से बात करते हुए उन्ोनें कहा दक यह पत्र उनके संस्थान की ओर से भेजा गया 

है। उन्ोनें यह भी बताया दक मानवादधकार कानून की धारा 36 के अनुसार यदि दकसी राज्य में पहले से ही 

राज्य मानवादधकार आयोग ने संज्ञान दलया हो, तो दफर राष्ट्र ीय आयोग उसी मामले में िोबारा संज्ञान नही ंले 

सकता। 

 

इस िौरान दप्रयांक कानूनगो आईएएनएस से िूरी बनाते हुए नजर आए और साविजदनक रूप से कोई दवसृ्तत 

बयान नही ं दिया। हालांदक, उन्ोनें यह स्पष्ट् कर दिया दक यह पत्र उनकी ओर से नही ं दलखा गया है। 

 

बता िें  दक प्रोफेसर अली खान महमूिाबाि पर 'ऑपरेशन दसंिूर' और भारतीय सेना की मदहला अदधकारी 

कनिल सोदफया कुरैशी और वायुसेना की दवंग कमांडर व्योदमका दसंह पर आपदिजनक दटप्पणी का आरोप 

है। हालांदक, इस मामले में सुप्रीम कोटि से उन्ें अंतररम जमानत दमल गई। प्रोफेसर अली खान महमूिाबाि 

को जस्टिस सूयिकांत और जस्टिस एन. कोदटश्वर दसंह की बेंच ने अंतररम जमानत िी है। वररष्ठ वकील कदपल 

दसब्बल ने अली खान के मामले की पैरवी की। 

अंतररम जमानत िेने के साथ ही सुप्रीम कोटि ने हररयाणा सरकार को नोदटस जारी दकया है। कोटि ने मामले 

की जांच के दलए तीन आईपीएस अदधकाररयो ंकी एसआईटी बनाई है। प्रोफेसर अली खान को सोशल 

मीदडया पर दववादित पोि से जुडा िूसरा कोई पोि नही ंदलखने का आिेश दिया गया है। साथ ही उन्ें 

अपना पासपोटि सोनीपत की अिालत में सरेंडर करने का आिेश भी दिया गया है। 
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Navbharat Times 

अशोका यूनिवनसिटी के प्रोफेसर अली खाि महमूदाबाद को सुप्रीम कोटि से नमली राहत और िसीहत 

https://navbharattimes.indiatimes.com/video/news/professor-ali-khan-mahmudabad-got-

interim-bail/videoshow/121318482.cms 

Produced by: आदर्श यादव|Navbharat Times•21 May 2025, 6:37 pm 

सोर्ल मीडिया पर की गई डिप्पणी के चलते डिरासत में डलए गए अली खान की याडचका पर सुप्रीम कोिश ने 

सुनवाई करते हुए उन्हें अंडतम जमानत (Final Bail) दे दी िै। िालांडक मामला पूरी तरि खत्म निी ंहुआ िै। 

सुप्रीम कोिश ने इस डिप्पणी की जांच के डलए 3 सदस्ो ंवाली SIT (Special Investigation Team) गडित 

करने का आदेर् डदया िै। िररयाणा के DGP को SIT बनाने की डजमे्मदारी दी गई िै और ये िीम अपनी 

ररपोिश सीधे सुप्रीम कोिश को स पेंगी। 
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Hari Bhoomi 

सुप्रीम कोर्ट का फैसला: अशोका यूनिवनसटर्ी के प्रोफेसर अली खाि को कडी शर्तों के साथ नमली 

अंर्तररम जमािर्त 

https://www.haribhoomi.com/state-local/delhi-ncr/ashoka-university-associate-professor-

ali-khan-mahmudabad-bail-from-supreme-court-with-conditions-628919 

21 मई 2025 

अशोका यूनिवनसिटी के एसोनसएट प्रोफेसर अली खाि को नमली अंतररम जमाित।  

अशोका यूनिवनसिटी के एसोनसएट प्रोफेसर अली खाि महमूदाबाद को ऑपरेशि नसंदूर को लेकर सोशल 

मीनिया पर आपनिजिक नटप्पणी को लेकर निरफ्तार नकया था। उन्हें जमाित नमली है, लेनकि... 

हररयाणा के अशोका नवश्वनवद्यालय के एसोनसएट प्रोफेसर और राजिीनत नवज्ञाि नवभाि के प्रमुख अली खाि 

महमूदाबाद को सुप्रीम कोर्ट से राहत नमली है। प्रोफेसर पर ऑपरेशि नसंदूर को लेकर सोशल मीनिया पर 

आपनिजिक नटप्पणी करिे का आरोप है। शीर्ि न्यायालय िे प्रोफेसर महमूदाबाद को अंतररम जमाित दी, 

लेनकि कडे शब्ो ंमें िसीहत भी दी है। 

सुप्रीम कोटि िे कहा नक प्रोफेसर अली खाि महमूदाबाद की पोस्ट में नजि शब्ो ंका इसे्तमाल नकया िया, 

वो दूसरे को अपमानित करिे और असहज करिे वाले हैं। कोटि िे कहा नक सभी को अनभव्यक्ति की स्वतंत्रता 

है, लेनकि महमूदाबाद के बयाि कािूि की िजर में िॉि क्तिसनलंि कहा जाता है। कोटि िे कहा नक वे नवद्वाि 

हैं और उिके पास शब्ो ंकी कमी िही ंहै। 

सुप्रीम कोटि िे उन्हें आदेश नदया नक वह दोिो ंपोस्ट से संबंनित कोई भी ऑिलाइि लेख िही ंनलखेंिे और 

ि ही कोई ऑिलाइि भार्ण देंिे। इसके अलावा भारतीय िरती पर आतंकवादी हमलो ंया हमारे राष्ट्र  दी िई 

जवाबी कारिवाई के बारे में भी कोई नटप्पणी िही ंकरें िे। सुप्रीम कोटि िे उन्हें अपिा पासपोटि जमा करािे का 

आदेश नदया। 

एसआईटी िनित करिे के नदए आदेश 

सुप्रीम कोटि िे इस मामले की जांच के नलए 24 घंटे के भीतर तीि आईपीएस अनिकाररयो ंवाली एसआईटी 

िनित करिे का आदेश नदया। आदेश के मुतानबक, एसआईटी में राज्य से बाहर की एक मनहला आईपीएस 

भी शानमल रहेंिी। एसोनसएट प्रोफेसर महमूदाबाद को जांच में शानमल होिे और पूरा सहयोि देिे का आदेश 

नदया है। 

प्रोफेसर िे अपिी निरफ्तारी को दी थी चुिौती 

एसोनसएट प्रोफेसर को ऑपरेशि नसंदूर पर नटप्पणी करिे के आरोप में 18 मई को निरफ्तार नकया िया था। 

उि पर भारत की संप्रभूता और अखंिता को खतरे में िालिे का भी आरोप था। 18 मई को निरफ्तारी के 

बाद उन्हें सोिीपत कोटि में पेश नकया िया, जहां से 2 नदि की पुनलस नहरासत में भेज नदया। मंिलवार को 

उन्हें 27 मई तक नहरासत में भेज नदया। 
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सोमवार को प्रोफेसर अली खाि िे सुप्रीम कोटि में अजी दाक्तखल कर निरफ्तारी को िलत बताया और जल्द 

सुिवाई की अपील की। इस पर शीर्ि न्यायालय िे मामले को जल्द सूचीबद्ध करिे का भरोसा नदया था। आज 

सुप्रीम कोटि िे केस को सुिा और प्रोफेसर को अंतररम जमाित तो दी, लेनकि जांच रोकिे की अपील को 

खाररज कर नदया। 

नवपक्ष िे उिाया था सवाल 

प्रोफेसर अली खाि की निरफ्तारी को लेकर नवपक्ष िे सवाल उिाया था। कांगे्रस अध्यक्ष मक्तिकाजुिि खडिे 

िे भी निरफ्तारी को दुभािग्यपूणि बताया था। सोशल मीनिया पर भी अली खाि की ररहाई को लेकर हस्ताक्षर 

अनभयाि चल रहा था। उिर, दूसरा पक्र् यह भी था, जो नक उिकी नटप्पणी को बेहद आपनिजिक मािकर 

निरफ्तारी को सही बता रहा है। इसी कडी में हररयाणा राज्य मनहला आयोि की अध्यक्ष रेिू भानटया िे भी 

प्रोफेसर अली खाि का िाम लेकर कहा था नक जो भी व्यक्ति देश की बेनटयो ंके िाम पर िद्दारी करेिा, 

उिके क्तखलाफ मेरा काम चलता रहेिा। 
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Orissa Post 

Killing of nomadic family in Sundargarh: NHRC seeks report from DM, SP 

https://www.orissapost.com/killing-of-nomadic-family-in-sundargarh-nhrc-seeks-report-

from-dm-sp/ 

PNN |  Updated: May 21st, 2025, 10:24 IST 

Sundargarh: National Human Rights Commission (NHRC) has sought an action-taken 

report (ATR) from Sundargarh District Magistrate and Superintendent of Police regarding 

the murder of five members of a nomadic family. 

The incident occurred on the night of October 29, 2024, in Sundargarh district, where five 

members of a nomadic family were killed, and five others were allegedly kidnapped. 

Acting on a petition filed by civil rights advocate Radhakanta Tripathy, the apex rights 

panel issued the order Monday. Tripathy alleged that the victims, part of a group of 

approximately 20 family members residing in tents in Karamdihi village, were attacked 

while they were asleep. 

The family, seasonal visitors selling plastic mats, was reportedly targeted due to an illicit 

relationship involving one of the injured individuals. The kidnapped persons reportedly 

include the injured man’s second wife and four children. 

The incident, according to the complaint, underscores the systemic marginalisation of 

Denotified and Nomadic Tribes (DNTs) and calls out the alleged inaction of both the 

Odisha government and Central authorities, framing it as a violation of human rights. 

Tripathy urged the NHRC to conduct a thorough investigation, gather updated data, 

implement targeted policies, and ensure justice and protection of the rights of the DNT 

community. “The allegations, prima facie, indicate serious violations of the human rights 

of the victims,” observed the NHRC Bench, chaired by Priyank Kanoongo. 

The commission has taken cognizance of the matter under Section 12 of the Protection 

of Human Rights Act, 1993. The Registry has been directed to issue notices to 

Sundargarh District Magistrate and SP, instructing them to investigate the allegations and 

submit an ATR. 

PNN 
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Zee News 

प्रोफेसर महमूदाबाद की गिरफ्तारी पर NHRC सख्त, हररयाणा DGP को नोगिस भेज एक हफे्त में 

माांिा जवाब 

NHRC on Professor Mahmudabad case: ऑपरेशन स िंदूर और कननल  ोसिया पर सिप्णी करने वाले 

अशोका यूसनवस निी के प्रोिे र को  ुप्रीम कोिन ने अिंतररि जमानत दे दी है. लेसकन इ  मामले में एक नया 

मोड़ गया है, दरअ ल, NHRC ने प्रोि र पर पुसल  की इ  कारनवाई को उनके मानवासिकारोिं का उल्लिंघन 

मानते हुए  ूबे के डीजीपी को नोसिश भेजकर जवाब मािंगा है. पूरी जानकारी के सलए नीचे स्क्रॉल करें .  

https://zeenews.india.com/hindi/zeesalaam/news/nhrc-send-notice-to-haryana-dgp-and-

demand-report-on-professor-mahmudabad-arrest-in-one-week-operation-

sindoor/2767632 

Written By  Zee Salaam Web Desk|Last Updated: May 21, 2025, 05:57 PM IST 

NHRC on Professor Mahmudabad case: अशोका यूसनवस निी के प्रोिे र अली खान महमूदाबाद 

को ऑपरेशन स िंदूर पर सिप्णी मामले में अिंतररम जमानत समल गई है. लेसकन इ  मामले में NHRC ने स्वत: 

 िंज्ञान लेते हुए हररयाणा के डीजीपी को नोसि  भेज कर एक हफे्त में प्रोिे र की सगरफ्तारी पर ज्वाब मािंगा 

है.  ाथ ही आयोग ने कहा है सक अली खान की सगरफ्तारी उनकी स्वतिंत्रता और मानवअसिकार का उल्लिंघन 

है.  

दरअ ल, गुसजश्ता 18 मई को हररयाना पुसल  द्वारा एक एिआईआर के आिार पर प्रोिे र अली खान 

को सगरफ्तार सकया गया था, हालािंसक  ुप्रीम कोिन ने बुिवार 21 मई को कुछ शतों के  ाथ उन्हें अिंतररम 

जमानत दे सदया है. वही िं राष्ट्र ीय मानवासिकार आयोग ने स्वत:  िंज्ञान लेते हुए हररयाना के डीजीिी को नोसि  

भेजकर एक हफ्ता के अिंतर सवसृ्तत ररपोिन मािंगा है.  ाथ आयोग ने कहा है सक मामले को प्रथम दृष्ट्या देखने 

पर मालूम होता है सक प्रोिे र अली खान की सगरफ्तारी उनेक मानवासिकारोिं और स्वतिंत्रता का उल्लिंघन 

है.  

इन शतों के  ाथ अली खान को मली है.. 

बता दें  सक इ  मामले को  ुप्रीम कोिन जज जस्टि   ूयनकािंत और कोसिश्वर स िंह की पीठ कर रही है. पीछ 

ने आज प्रोिे र को अिंतररम जमानत देते हुए सनदेश सदया है सक वह ऑपरेशन स िंदूर पर वह सिलहाल न 

तो कोई भाषण देंगे न ही वह कोई लेख या पोि सलखेंगे.  ाथ ही कोिन ने आदेश सदया है सक अली खान को 

 ीएम  ोनीपत को बॉन्ड के तौर पर जमानत राशी जमा कराने होिंगे. कोिन ने अली खान को यह भी सनदेश 

सदया है सक वह सिलहाल ऑपरेशन स िंदूर पर कोई कमेंि नही िं करें गे.  ाथ ही प्रोिे र को अपने पा पोिन 

काडन भी जमा करने होिंगे.  

बीजेपी के इ  नेता के सशकायत के बाद अली खान को सकया गया था सगरफ्तार 

गौरतलब है सक प्रोिे र अली खान महमूदाबाद ने ऑपरेशन स िंदूर और इ  असभयान की  िलता पर पे्र  

सिसििं ग करने वाली कननल  ोसिय कुरैशी पर सिप्णी करते हुए  ोशल मीसडया पर एक पोि सकया था, 

सज के बाद उनपर हररयाना में हररयाणा बीजेपी युवा मोचान के नेता और जठेरी गािंव के  रपिंच ने एक 
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एिआईआर दजन कराया था.  ाथ हररयाणा मसहला आयोग ने भी इ  मामले पर प्रोिे र के स्टखलाि स्वत: 

 िंज्ञान सलया था. प्रोि र पर एिआईआर के बाद उन्हें हररयाना के  ोसनपत के राय थाना पुसल  ने सगरफ्तार 

कर ली थी.  

प्रिे र ने कननल  ोसिया के सलए कही थी ये बात  

अली खान महमूदाबाद ने 8 मई को अपने  ोशल मीसडया पर ऑपरेशन स िंदूर के लेकर एक पोि सलखा 

था, सज में ऑपरेशन स िंदूर के बाद कसथत दसिणपिंथी सवचारिारा के लोगोिं द्वारा कननल  ोसिया कुरैशी  े 

 वाल पुछा गया था सक काश ये लोग भारत में मु लमानोिं के मॉब सलिंसचिंग बीजेपी  रकार की निरती 

राजनीसत और बुलडोजर कारनवाई पर इ ी तरह  वाल उठाते.  ाथ ही उन्होिंने सलखा था सक मुसहलाओिं द्वारा 

इ  ऑपरेशन की  िलता का ऐलान करवाना तो  ही और प्रतीकात्मकता है, लेसकन अगर यह 

प्रतीकात्मकता जमीनी हकीकत में नही िं बदलती, तो यह स िन  पाखिंड है. 
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यूपी में NHRC की ज ांच से टीचसस में टेंशन; योगी सरक र में ननश ने पर अब सरक री मदरसे! 

UP Madarsa Controversy: उत्तर प्रदेश की योगी सरकार ने सरकार से फंड पाने वाले सभी मदरसो ंमें 

टीचसस के पदो ंपर अपॉइंटमेंट पर रोक लगा ददया है. सरकार के जररये लगातार मदरसो ंपर की जा रही है 

कारसवाई पर ऑल इंदडया टीचसस एसोदसएशन मदरसा अरदिया समेत अन्य संगठनो ंने नारजागी जताई है. 

https://zeenews.india.com/hindi/zeesalaam/muslim-news/eow-to-investigate-up-

madrasa-on-nhrc-orders-yogi-government-halts-teacher-appointments/2767565 

Written By  Zee Salaam Web Desk | Last Updated: May 21, 2025, 05:20 PM IST 

UP Madarsa News: उत्तर प्रदेश के अरिी और फारसी मदरसे लगातार जांच के घेरे में हैं. यह मामला 

राष्ट्र ीय मानवादिकार आयोग (NHRC) की दखल से जुडा है. आयोग के दनदेश पर राज्य की आदथसक अपराि 

शाखा (EOW) इन मदरसो ंकी जांच कर रही है. प्रदेश के मदरसा संगठनो ंने योगी सरकार पर दोहरा और 

पक्षपातपूर्स रवैया अपनाने के आरोप लगाए हैं. 

दरअसल, िारािंकी दजले के जैदपुर कसे्ब के रहने वाले तल्हा अंसारी ने मानवादिकार आयोग में दशकायत 

दजस कराई है. इसमें उन्ोनें आरोप लगाया है दक अल्पसंख्यक कल्यार् दवभाग के अदिकाररयो ंकी दमलीभगत 

से प्रदेश के 588 मदरसो ंमें अयोग्य दशक्षको ंकी दनयुक्तियां की गई हैं. इन दशक्षको ंके पास जरूरी योग्यता 

भी नही ंहै. इसके अलावा इन मदरसो ंमें िुदनयादी सुदविाएं जैसे दिक्तडंग, फनीचर, हॉस्टल वगैर भी नही ंहैं, 

दफर भी सरकार इन्ें फंड दे रही है. 

आयोग ने क्या दकया? 

इस पर मानवादिकार आयोग ने िीते साल फरवरी 2024 में आदथसक अपराि शाखा को दशकायत की जांच 

करके एक महीने में ररपोटस देने को कहा था, लेदकन अपै्रल तक ररपोटस नही ंआने पर आयोग ने नाराजगी 

जताई और दफर से ररमाइंडर भेजते हुए एक महीने में ररपोटस जमा करने का दनदेश ददया है. आयोग ने यह 

भी कहा है दक अगर तय समय में ररपोटस नही ंआई, तो मानवादिकार संरक्षर् अदिदनयम 2013 के तहत 

कारसवाई की जा सकती है. 

मदरसा िोडस की कारसवाई 

इस िीच उत्तर प्रदेश मदरसा दशक्षा िोडस के रदजस्टर ार आर. पी. दसंह ने सभी अल्पसंख्यक कल्यार् 

अदिकाररयो ंको पत्र भेजकर सरकारी मदद पाने वाले मदरसो ंकी क्तथथदत की जानकारी मांगी है. इसमें मदरसे 

में छात्रो ंकी संख्या, टीचसस का अपॉइंटमेंट, दिक्तडंग, लाइबे्ररी और फनीचर जैसी सुदविाओ ंका जानकारी 

मांगी गई है. रदजस्टर ार मदरसा िोडस ने अपने सकुस लर में राष्ट्र ीय मानवादिकार आयोग के दनदेश का हवाला 

देते हुए ये सभी जरुरी जानकारी मांगी है. 

इस मामले में ऑल इंदडया टीचसस एसोदसएशन मदरसा अरदिया के राष्ट्र ीय उपाध्यक्ष मौलाना ताररक कासमी 

ने कहा दक साल 2017 से ही मदरसो ंको िार-िार, अलग-अलग जांच के नाम पर लगातार परेशान दकया 

जा रहा है. उन्ें हर महीने कोई न कोई नया सकुस लर या नोदटस आ जाता है. मौलाना ताररक कासमी ने कहा 
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दक इससे मदरसो ंके प्रिंिक और दशक्षक मानदसक रूप से परेशान हैं और आदथसक शोषर् का दशकार हो 

रहे हैं. वे हर ददन अपनी नौकरी को लेकर डरे रहते हैं. 

'दप्रयांक कानूनगो के दनशाने पर हैं मदरसे' 

वही ं संगठन के महासदचव वहीदुल्लाह खान सईदी ने आरोप लगाया दक महज दसयासी वजहो ं से दसफस  

मदरसो ंको दनशाना िनाया जा रहा है. राजनीदतक कारर्ो ंसे दसफस  मदरसो ंको दनशाना िनाया जा रहा है. 

उन्ोनें कहा दक दप्रयांक कानूनगो जहां कही ंभी रहे हैं, उनके दनशाने पर मदरसे ही रहे हैं.  

वहीदुल्लाह खान सईदी ने कहा दक जि दप्रयांक कानूनगो नेशनल कमीश फॉर प्रोटेक्शन ऑफ चाइड 

राइट्स के चेयरमैन थे, ति भी उनकी हर जांच का दायरा मदरसो ंतक ही सीदमत रहता था और अि वह 

मानव अदिकार आयोग के मेंिर है तो वहां भी उनके दनशाने पर मदरसे हैं. मदरसा संगठनो ंका कहना है 

दक सरकार की कारसवाई एकतरफा और पक्षपातपूर्स है, दजससे दशक्षा और अल्पसंख्यक समुदाय की 

स्वतंत्रता प्रभादवत हो रही है. 

मदरसो ंमें अपॉइंटमेंट पर रोक 

इससे पहले उत्तर प्रदेश की योगी सरकार ने एक िडा फैसला लेते हुए राज्य से फंड पाने वाले मदरसो ंमें 

टीचसस के अपॉइंटमेंट पर रोक लगा दी है. सरकार के जररये जारी आदेश में मुख्यमंत्री योगी आददत्यनाथ के 

साथ हुई िैठक का हवाला ददया गया है. इसमें कहा गया है दक जि तक टीचसस की अहदलयत का दोिारा 

फैसला नही ंहोता है, ति तक उनका अपॉइंटमेंट नही ंदकया जाएगा. 

उत्तर प्रदेश सरकार के संयुि सदचव दया शंकर ओझा के जररये जारी दकए गए शासनादेश (जीओ) में 

मदरसो ंमें टीचसस के नए अपॉइंटमेंट से जुडी प्रदिया को रोकने के दनदेश ददए गए हैं. इसमें िीते माह 25 

अपै्रल 2025 को मुख्यमंत्री योगी आददत्यनाथ की अध्यक्षता में हुई उत्तर प्रदेश अल्पसंख्यक कल्यार् दवभाग 

की समीक्षा िैठक में दलए गए फैसलो ंका भी दजि दकया गया है. 
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